
 

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

EASTERN ZONE BENCH, AT KOLKATA 

ORIGINAL APPLICATION NO. 48 OF 2019 

IN THE MATTER OF:  
Jitul Deka                                                                                      …Applicant  

Versus 

Union of India and Ors.                                  …Respondents 

INDEX 

Sr. No. Particulars Pages 
1.  Comments on Behalf of The Respondent State 

Government on The Report Dated 02.09.2020 Of the 
Committee Constituted Under the Orders of This 
Hon’ble Tribunal 
 

 
1376-1390 

2.  ANNEXURE A/1 
A copy of the list of seized stone quarries 
 

1391 

3.  ANNEXURE A/2 
A copy of the order dated 07.01.2019 
 

1392 

4.  ANNEXURE A/3 
A copy of the list of closures ordered by the 
Committee 
 

1393-1396 

5.  ANNEXURE A/4 
A copy of the list of seizures dated 02.03.2020 
 

1397-1398 

6.  ANNEXURE A/5 
A copy of the inspection note dated 11.08.2020 
 

1399-1401 

7.  ANNEXURE A/6 
A copy of the note of inspection dated 18-19 August 
2020 
 

1402-1407 

8.  ANNEXURE A/7 
A copy of the report of inspection conducted by the 
committee constituted by this Hon’ble Tribunal dated 
8-10 September 2020 
 

1408-1411 

9.  ANNEXURE A/8 
A copy of the directions issued by the Forest 
Department to Deputy Commissioner and Divisional 
Forest Officer 
 

1412 

1376



 

10.  ANNEXURE A/9 
A copy of the communications issued to the Police 
authorities regarding sealing of the mines 
 

1413 

11.  ANNEXURE A/10 
A copy of the communications dated 04.03.2020 
issued to the Police authorities regarding sealing of 
the mines 
 

1414-1415 

12.  ANNEXURE A/11 
A copy of minutes of meeting dated 20.10.2020 
 

1416-1421 

13.  ANNEXURE A/12 
A copy of the prohibitory orders under Section 144 
CrPC against illegal stone mining 
 

1422-1423 

14.  ANNEXURE A/13 
A copy of the communication issued by the State 
Government to the MSPCB 
 

1424 

15.  ANNEXURE A/14 
A copy of the order providing necessary police force 
to the Independent committee 
 

1425 

16.   ANNEXURE A/15 
A copy of the tabular issue wise comments of the 
State Government on the issues raised in the instant 
proceedings 
 

1426-1427 

17.  PROOF OF SERVICE  1428 
 
 
 

: 
 
 
 

[AVIJIT MANI TRIPATHI] 
Advocate for State of Meghalaya 

Settled by: 
 
 
 
[AMIT KUMAR] 
Advocate General for State of Meghalaya 
Dated: 28.10.2020 
New Delhi 

1377



BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL.

EASTERN ZONE BENCH. AT KOLKATA

ORIGINAL APPLICATION NO.48 OF 2019

IN THE MATTER OF:

Jitu! Deka ...Applicant

Versus

Union of lndia and Ors. ... Respondents

COMMENTS ON BEHALF OF THE RESPONDENT STATE

GOVERNMENT ON THE REPORT DATED 02.09.2020 OF THE

COMMITTEE CONSTITUTED UNDER THE ORDERS OF THIS HON'BLE

TRIBUNAL

1. That the instant proceedings have been instituted by the applicant inter-alia

seeking the following reliefs from this Hon'ble Tribunal: [Page 38 of the

Original Applicationl

a. Prohibition of alleged illegal mining of stones/boulders in Ri-Bhoi District

of Meghalaya;

b. Direction for cancellation of all mining permissions granted by the

DEIAA;

Direction for preparation of a District Survey Report;

Direction for adoption of 'cluster' approach in granting permission for

mining of stone and boulders;

e. Direction for compensation and rehabilitation of the environmental

degradatiql-dused in the said mining affected areas.

c.

d.

1378



2. lt is respectfully submitted that insofar as prayers sought are concerned,

each of the prayers of the applicant stand satisfied and it has been so

reported to this Hon'ble Tribunal by way of the reply of the State

Government and also by the periodical reports of the Committee

Constituted vide orders dated 26.08.2019. Prayer wise response is set out

hereinbelow for ready reference of this Hon'ble Court:

a. Prohibition of llleqal mininq: lt is submitted that the lndependent

Committee ("lndependent Committee") constituted by this Hon'ble

Tribunal on the prayer of the applicant herein and consists of members

included at the instance of the applicant herein and therefore the

independence of such a committee is not in dispute. The Committee

vide its report dated 23.10.2019 at Pages 141- 154 reported and

recorded the action of the state government of having closed 70 illegal

crushers and 21 illegal mines by a District Task Force constituted

by the State Government, even prior to the initiation of these

proceedings. Of the above, cases had been filed against 21 named

operators of the illegal mines by State Govt in the Competent Court

under Section 21 of the MMDR Act, 1957.

The committee has also reported at Pages 1010, 1152-1157,

1229-1232, 1305-1306 regarding the factum of seizure and closure of

12 illegal mines by the lndependent Committee. The lndependent

has also reported in its report at Page 1241 that the
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required environmental compensation formula for penalizing the

violators has also been finalized and is to be implemented forthwith.

The committee has also noted at Page 1157 that the Government has

taken steps for enhanced checking for Forest Royalty evasion including

installation of CCTV and QR coded challans from August 2020. The

committee has also taken note of the action of the State Government of

restricting the sale of explosives so as to prevent the blasting for the

purposes of illegal mining and quarrying. Show-cause Notices have

also been served to the illegal units and Section 144 Cr. P.C has been

imposed again in October 2020 to prevent illegal mining and stone

crushing. Eight multi-departmental task forces have been constituted

with 24xT monitoring, seizure and closure of illega! crushers/mines in Ri

Bhoi District from October 2020.

b. Grant of permission bv DEIAA: lt is submitted that the lndependent

Committee has categorically recorded that DSR was not mandatory for

non river bed mining until 2510712018, based on Jharkhand High Court

order dated 1110612018 and amended by MOEF Notification dated

25lOTl2O18. Further, all ECs granted after 2510712018 were cancelled

by the State Govt on 05/0312019, before this case was filed, there is no

illegality in this regard. lt is submitted that all other 22ECs were granted

prior to 1!0912018. [Page 1 33-1 39, 1 59]
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c. Preparation of District Survev Report (DSR): The committee has

noted at Page 177 that Government of Meghalaya, Forests and

Environment Department vide letter No. FOR/CC/2612019144 dated

03.10.2019 addressed to the Director General of Forests, MoEF & CC,

New Delhi regarding illegal stone mining in Ri Bhoi District, Meghalaya

has stated that procedure for preparation of District Survey Report of

minor minerals others than sand mining or river bed mining is

prescribed only in EIA Notification dated 25.07.2018 and hence

requirement for District Survey Report other than sand mining or river

bed mining did not arise fll 25.07.2018. Further, it has been noted that

environmental clearance for stone mining in Ri Bhoi District, Meghalaya

was granted prior to 25.07.2018 and not thereafter, in the absence of

District Survey Report (DSR). Further, all ECs granted after 2StO7t2O1B

were cancelled by the State Govt on 05/0312019, before this case was

filed, there is no illegality. lt is further recorded that the Draft District

Survey Report for Ri-Bhoi District has been prepared and the finatized

District Survey Report was published on the District Website at

https://ribhoi.gov.in/document-category/statistical_or_plan-reporU on O3t061202O.

d. Cluster Approach: At page 158 of the report the committee has noted

that 1 mine has been cancelled by DFO due to violation of cluster

norms and that the concerned departments of the Government are

taking all such measures for ensuring strict compliance with the cluster

approach the requirement of law.
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e. Environmental Gompensation: As already set out hereinabove, the

proceeding has been initiated by way of registration of various FIR's

under Section 21 of the MMDR Act, 1957 which includes the imposition

of penalties for the illegal mining. Furthermore, the lndependent

Committee has also reported in its report at Page 1241 that the

required environmental compensation formula for penalizing the

violators has also been finalized and is to be implemented forthwith.

It is submitted in view of the above facts that it is apparent that the

State Government has taken all necessary measures for ensuring strict

compliance with required norms and has taken steps against illegal actions

of violators. The Government has also taken steps well before the

institution of these proceedings to ensure that there is no illegal mining

even in the remote areas of the State. lt is apparent from the above that the

prayers of the applicant raised in these proceedings stand satisfied. That

the above measures taken by the State Government are more particularly

detailed hereinbelow.

3. Actions taken bv State Government in llleqal Stone Mining:

a. The Government of Meghalaya framed and notified the Meghalaya Minor

Mineral Concession Rules, 2016 to ensure scientific and planned

extraction of minor minerals in the State.

b. As per the Rules, the Mining Ieases or quarry permits shall be granted to

submission of approved mining plan, non-forest land

\o"r" r e i1t.1{rro.'."^'"9.

,'l;xitlilis:lrttt'-
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c.

certificate, consent to establish from the State Pollution Control Board

and Environmental clearance under Environmental Protection Act, 1986.

With the enforcement of Meghalaya Minor Mineral Concession Rules,

2016, the Divisional Forest Officer, Khasi Hills Territorial Division has

drawn Offence Reports against 22 illegal stone quarries in Ri-Bhoi

District during the year 2017. A copy of the list of seized stone quarries is

annexed herewith and marked as ANNEXURE A/1

The Government at the highest level from the office of Hon'ble Chief

Minister has passed instruction on 17th Decembe r 2018 to make Single

window approval, CTE CTo, environment clearance NoC from Forest

Department mandatory for stone crushers and stone quarry.

The Government further directed Deputy Commissioner Ri-Bhoi to

constitute a Committee for strict compliance of the direction by all

existing stone crushers. On 7th Janua ry 2019, in pursuance of direction

of the Chief Minister, the Deputy Commissioner Ri-Bhoi district

constituted a Committee for strict enforcement of Single Window Agency

approval, consent to establish by Pollution Control board, Environmental

clearance and Forest Clearance with the stone crushing units in the

district. The Committee consists of Additional Deputy Commissioner

(Revenue), Superintendent of Police, Divisional Forest Officer and

ry of Meghalaya State Pollution Control Board as

d.

a

' S'''tt{:i!'

*\,1;titli;,n
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f.

members. A copy of the order dated 07 .01.2019 is annexed herewith

and marked as ANNEXURE A/2.

It is respectfully submitted that the process of sealing and closing down

of illegal stone crushers and illega! stone quarries started well before the

orders of this Hon'ble Tribunal, thereby establishing that the State

Government has been enforcing the statutory provisions. lt is an ongoing

process and the Govt. is vigilant on al! illegal mining and stone crushing.

It is submitted that the Committee constituted by the Govt. has closed

down and sealed several illegal stone crushers and quarries as given

under: -

1. The Committee has seized and closed down 1O(ten) stone quarries in

Ri Bhoi District. The Committee has seized and closed down 70

illegal stone crushers units in Barapathar, gth Mile Baridua, Rani

Jirang, Maikhuli and Killing villages. A copy of the list of closures

ordered by the Committee is annexed herewith and marked as

ANNEXURE A/3

2. On 2 March 2020, the District level Task Force seized and closed

down 14 stone crushers and 1 stone quarry at Umtyrnga and Chibra

villages and 1 stone quarry and 2 stone crushers at Killing. A copy of

the list of seizures dated 02.03.2020 is annexed herewith and marked

as ANNEXURE A/4.

g.
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4.

3. The District Level Task Force on 11th August 2O2O conducted

inspection of Umtyrnga and Rani Jirang areas to ascertain that all the

stone crushers/quarries which were closed down earlier are operating

or not. Team found that no illegal stone crushers/quarrying activities

were going on in these areas on the dates of the inspections. A copy

of the inspection note dated 11.08.2020 is annexed herewith and

marked as ANNEXURE A/5.

It is submitted that Extra assistant Commissioner, Deputy

Superintendent of Police and Range forest officer conducted

inspection on18th and 1gth August 2O2O in Rani-Jirang and

Barapathar villages to ensure that stone crushers which were closed

earlier are not operating. A copy of the note of inspection dated 1B-19

August 2020 is annexed herewith and marked as ANNEXURE A/6.

The Independent Committee constituted by this Hon'ble Tribunal also

conducted inspection of Rani-Jirang and Umtyrnga areas on 8th and

1Oth September 2O2O to ensure that stone crushers/quarries sealed

earlier by the District task force are not operating. The tndependent

Committee has dismantled 5 stone crushers in Rani-Jirang and also

dismantled 8 stone crushers in Umtyrnga and Chibra areas, which

were found to be operating illegally. A copy of the report of inspection

conducted by the committee constituted by this Hon'ble Tribunal

5.

5
;;;illiht.tsl'
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6.

dated 8-10 September 2O2O is annexed herewith and marked as

ANNEXURE A/7.

That it is submitted that directions were issued by the Forest

Department to the Deputy Commissioner and Divisional Forest

Officer to monitor the stone crushers to ensure that they are not

reopened and this was issued way back in the month of August,

2019. A copy of the directions issued by the Forest Department to

Deputy Commissioner and Divisional Forest Officer is annexed

herewith and marked as ANNEXURE A/8.

The Deputy Commissioner has asked the Superintendent of Police to

monitor the 70 illegal stone crushers which were sealed and closed

down by District Task force are not reopened and asked Police to

register FIR found operating. A copy of the communications issued

to the Police authorities regarding sealing of the mines is annexed

herewith and marked as ANNEXURE A/9.

8. The Deputy Commissioner issued directions to Police to ensure that

stone crushers which were sealed and closed down in Umtyrnga,

Chibra and Killing villages are not re-opened and has also directed to

register FIR in the event they are found operating. A copy of the

communications dated 04.03.2020 issued to the Police authorities

regarding sealing of the mines is annexed herewith and marked as

ANNEXUR

7.
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9. The Principal Secretary to the Government of Meghalaya Forests and

Environment department convened meeting with Deputy

commissioner, Superintendent of Police and State Pollution Control

Board on 20th October, 2O2O and direction was issued to Deputy

Commissioner to ensure that no illegal mining of stone, no illegal

operation of stone crushers and no illegal transportation of stone

boulder in the Ri-Bhoi District. Drone Surveillance has also been

planned and drones have been deployed to detect iltegal stone

quarrying/quarries. Direction has also been given to seize illegal

stone crushers, machineries, illegally mined stone and vehicles and

register cases under Section 21 of the Mines and Minerals

(Development & Regulation) Act, 1957. A copy of minutes of meeting

dated 20.10.2020 is annexed herewith and marked as ANNEXURE

Nll.

10. lt is submitted that joint patrolling teams consisting of representatives

of District administration, Police, Forests and Environment

Department and Meghalaya state Pollution control Board be

constituted to carry out continuous, day and night patrolling.

Accordingly, 8 (eight) joint patrolling teams have been formed to

conduct day and night patrolling to detect illegalities and take actions

in terms of decisions taken in the meeting dated 20.10.2020. Drones

6ployed to detect illegal stone mining and stone
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crushers. The Deputy Commissioner has imposed prohibitory order

under Section 144 Cr PC against illegal stone mining without mining

lease. A copy of the prohibitory order is annexed herewith and

marked as ANNEXURE N12.

11. lt is further submitted that it has been impressed upon the Meghalaya

State Pollution Control Board by the State Government to file

complaints before the competent Court under relevant Acts (the

Water Act, 1974, the Air Act, 1981 and the Environment Protection

Act, 1986) against illegal stone quarries and illegal stone crushers.

Similar request has also been made to levy environmental

compensation on illegal stone crushers and illegal stone quarries in

Ri-Bhoi District. A copy of the communication issued by the State

Government to the MSPCB is annexed herewith and marked as

ANNEXURE A/13

4. Steps taken to impose environmental compensation: lt is submitted

that Directions have been issued to MSPCB to levy the environmental

compensation on illega! stone crushers and illegal stone quarries in Ri-

Bhoi District.

5. lt is further submitted that insofar as the issue of road bearing study is

concerned, the Principal Secretary Forests and Environment Department

had convened meeting with Chief Engineer (PWD) and briefed him about

the directions of the Committee and asked the Executive Engineer Ri-
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Bhoi to take necessary action. !t is also submitted that carrying capacity of

road is the not only factor for grant of mining lease by the authorities. The

other requirements of law are being strictly adhered to in grant of new

mining lease for stone mining.

6. lt is submitted in addition to the above that in compliance with the orders

of this Hon'ble Tribunal, necessary police force and administrative

assistance in addition to the provisioning already made has been provided

to the committee for execution of all tasks mandated by this Hon'ble

Tribunal. A copy of the order providing necessary police force to the

lndependent committee is annexed herewith and marked as ANNEXURE

A^t14.

7. lnsofar as the report dated 20.09.2020 is concerned the State

Government craves the leave of this Hon'ble Tribunal to refer to the above

submissions as evidence of action taken by state government. ln addition

to the above, it is submitted as under:

a. The observations of the committee in relation to the instances of

illegal mining that have been noticed in the course of inspections

have been taken note of and steps have been taken for'inftiation of

necessary prosecution in accordance with law.

b. The state government has provided additional forces for the

illegal operations
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wherever detected by the committee constituted by this Hon'ble

Tribunal. A copy of the tabular issue wise comments of the State

Government on the issues raised in the instant proceedings is

annexed herewith and marked as ANNEXURE A/15.

8. That it is submitted in view of the above facts, it is apparent that the State

Government is not in default in ensuring compliance of statutory norms. lt

is further submitted that in the respectful submission of the deponent, no

further orders are called for by this Hon'ble Court.

It is prayed accordingly

Dr. C. Manjunatha
[Secretary, Government of Meghalaya]
Department of Environment and Forest

[Through]
Avijit Mani Tripathi

Advocate
27.10_2020
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GOVERNMENT OF MEGHALAYA 
FORESTS AND ENVIRONMENT DEPARTMENT 

**** 
FOR/CC/26/2019/Pt 1/50 Dated Shillong the 27th October, 2020 

To: The Member Secretary 
Meghalaya State Pollution Control 
Shillong. 

Sub: Illegal stone quarries and stone crushers in Ri-Bhoi District. 

Sir, 

With reference to above cited subject, it is directed that the Meghalaya State 
Pollution Control shall file complaint before the competent Court under relevant Acts 
(the Water Act, 1974, the Air Act, 1981 and the Environment Protection Act, 1986) 
against illegal stone quarries and illegal stone crusher units in Ri-Bhoi District. It is 
also directed that the environmental compensation shall be levied on illegal stone 
crushers and illegal stone quarries in Ri-Bhoi District. A fortnightly action taken 
report shall be submitted to the Government in this regard. 

This has the approval of competent authority. 

Memo No. FOR/CC/26/2019/50-A 

Copy to:-

(Dr Manjunatfia C, IFS) 
Secretary to the Government of Meghalaya 

Forests and Environment Department 

Dated Shillong the 27th October, 2020 

1. The Principal Chief Conservator of Forests & HoFF Meghalaya Shillong for 
information. 

2. The Deputy Commissioner, Ri-Bhoi District, Nongpoh for information. 
3. The Superintendent of Police, Ri-Bhoi District for information. 
4. The Divisional Forest Officer (Territorial) East khasi Hills and Ri-Bhoi Districts 

Shillong for information. 

(Dr Manjunatha C, IFS) 
Secretary to the Government of Meghalaya 

Forests and Environment Department 
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GOVERNMENT OF MEGHALA VA 
OFFICE OF THE DEPUTY COMMISSIONER 

RI BHOI DISTRICT:: NONGPOH. 

NO. DCRD (LR) 37/2019IRev/Pt-I/647/J~~~ 
To, 

Dated Nongpoh, the 23rd October, 2020. 

Subject: -

Sir, 

T~erintendent of Police, 
~~~~r District, Nongpoh. 

Providing adequate security to the NGT constituted Committee. 

With reference to the subject cited above; I am to request you to provide adequate 

security personnel to the Committee when they are discharging their duties on the field or at any 

other level, as deem necessary. The Police team shall be made readily available as and when 

required by the Committee. 

This is for your information and necessary action. 

mmissioner, 
Ri Bhoi District, Nongpoh. 
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1 | Page

BRIEF SUMMARY OF THE POINTS RAISED BY THE APPLICANT AND 
COMMENTS BY THE COMMITTEE ON THE SAME
SL 
NO

POINTS RAISED BY 
PETITIONER IN OA COMMITTEE REPORTS SUBMITTED SO FAR Ref Page 

No.

1

Wrongful classification of Minor 
minerals into Schedule III, 
instead of Schedule II in 
Meghalaya Minor Mineral 
Concession Rules 2016

Schedule III minor minerals are under the ambit of the 
Forests Department while Schedule II is under the ambit of 
the Mining Department. It is an administrative decision of 
the State Govt, which has not lead to any dilution of EIA 
norms

129-130, 
156,

1007-1008

2 Mining is ongoing in Deemed 
Forest Land

None of the Mining Leases are located on Deemed Forest 
Land. They are in accordance with the definition of Forest 
as per Meghalaya Forest Regulation (Amendment) 
Act,2012 and United-Khasi Hills Autonomous District 
(Management and Control of Forest) Act, 1958. The Entire 
area is covered banana, Horticulture crops, grass etc which 
is the source of the greenery.

130-132, 
157, 1008

3
Mining is done within prohibited 
distance from Amchang Wildlife 
Sanctuary in Kamrup (Assam).

These mines are far beyond the eco-sensitive zone of the 
said Wildlife Sanctuary which is located in Assam.

133

4

Environmental Clearance (EC) 
was granted by DEIAA without 
District Survey Report (DSR) 
being prepared. Further, 28 
ECs were granted in violation 
of orders of Hon’ble Tribunal in 
the matter of Satendra Pandey 
Vs Union of India dated 
13/09/2018

All stone mining in the District is being carried out in non-
river source. DSR was not mandatory for hill mining until 
25/07/2018, based on Jharkhand High Court order dated 
11/06/2018 and amended by MOEF Notification dated 
25/07/2018. Further, all ECs granted after 25/07/2018 were 
cancelled by the State Govt on 05/03/2019, before this 
case was filed. All other 22 ECs were granted prior to 
13/09/2018.

133-139, 
159,

1008- 
1009

5 Illegal mining/crushing is 
ongoing

PRIOR TO FILING OF THESE CASE

70 Illegal crushers and 21 illegal mines have been seized 
by DTF, which was formed by the State Govt to prohibit 
illegal mining and crushing. Cases had been filed on 21 of 
these illegal mines by the State Govt in District and 
Sessions Court.

AFTER FILING OF CASE
12 illegal mines seized by State Govt/ NGT Committee
FIR filed against suspended mines in Rani Jirang areas
FIR against 16 illegal crushers and 2 illegal mines
FIR against 7 illegal crushers and 6 illegal mines

Further actions against illegal mining/crushing:
Environmental Compensation formula submitted in August 
‘20

Enhanced checking for Forest Royalty evasion including 
installation of CCTV and QR coded challans from August 
‘20

141-154, 
170-171, 

1010, 
1152-
1157, 
1229-
1232, 

1305-1306
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2 | Page

Demolishing action against 13 illegal crushers by 
committee from September ‘20
Explosive sales restricted to only 10 legal mines and their 
explosive use licenses in Ri Bhoi District in October  ’20. 

All other use licenses of explosives have been suspended 
immediately.

Show Cause Notices served to these illegal units in 
October ‘20

Section 144 has been imposed again in October ‘20
Two multi-departmental task force constituted with 24x7 
monitoring of illegal crushers/mines in Ri Bhoi District from 
October ‘20

6

Incorrect coordinates in the 
Environmental Clearances of 
some Mines. Cluster Approach 
has not been adopted in 
applicable cases.

1 mine has been cancelled by DFO due to violation of 
cluster norms. 13 mines had been suspended by DFO due 
to incorrect coordinates in Environmental Clearances. 
Thereafter, 6 mines had been granted corrigendum for 
rectification of coordinates in non-forest certificate by State 
Govt and thereafter, 2 mines have already been granted 
corrigendum for rectification of coordinates of EC.

158, 1011, 
1307

SL 
NO

NEW POINTS RAISED BY 
PETITIONER IN JANUARY 

2020
COMMITTEE REPORTS SUBMITTED SO FAR

REF 
PAGE 
NOS.

1
Contamination of Deepor Beel, 
an Aquatic WildLife Sanctuary in 
Guwahati

Deepor Beel is above 10KM away (Aerial) distance from 
all mining leases and there is no muck flowing into Deepor 
Beel from these mining leases. Further, in another matter 
in Hon’ble Tribunal vide OA 19/2014, the source of 
pollution of Deepor Beel has been identified to be other 
factors like nearby Waste Dumping Landfill.

1007

2 Illegal explosives are being used 
illegal mining.

Committee directed PESO and all Sale License holders to 
restrict explosives to only 10 valid legal mines and their 
Use Licenses in Ri Bhoi.

1006, 
1157

3
Elephant activity areas are 
being used for Crushing and 
Mining.

No mining/crushing is being done in any Notified Elephant 
Corridors.

1158, 
1307-1308
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sonu prakash dhoundiyal <sonuprakashdhoundiyal@gmail.com>

Comments on behalf of State of Meghalaya in O.A. No. 48/2019/EZ titled as Jitul
Deka vs. Union of India & Ors. 
1 message

sonu prakash dhoundiyal <sonuprakashdhoundiyal@gmail.com> Wed, Oct 28, 2020 at 11:50 AM
To: eldflegal@gmail.com, dipak1989thakur@gmail.com, todilawgroup@gmail.com, gora.roychoudhury@gmail.com

Sir/Madam 

Please find attached herewith a copy of the  comments  on behalf of 
the State of Meghalaya in O.A. No. 48/2019/EZ . 

Registered Clerk 
Sonu Prakash Dhoundiyal 
for 
Avijit Mani Tripathi 
(Standing Counsel for State of Meghalaya) 

Comments on behalf of  State of Meghalaya Jitul Deka vs. Union of India ors..pdf 
12140K
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